
CENTRAL ADM NISIR?WE TRI3U1AL 

0. A. No. 349/1994 

Tuesday this the 8th day of March, 1994 

CORAM 

Hon 1  ble Mr.Justjce Chettur Sankaran Nair Vice Chaizman 
Hon'ble Mr.P.V.Venlcatakrishnan, A&inistrative Member 

N.Rangarajan, 
Jr.Tó)e corn Officer (Works) 
Office of the Telecom Disrict Manager 
Rollarn. 	 , 	 ....Applicant 

(By Advocate Mr.P.Santhalingam) 

Vs. 

Divi sional Engineer (Administration) 
Office of the T&e corn District 
Manager, Ponnamma Chambers..I 
Pararneswar Nagar, Kollam. 

Telecom District Manager 
Office of the Telecom District 
Manager, Penn amm a Chambers-. I 
Pararneswar Nagar, Kol lam. 	 .. . . Respondents 

(By Advocate Mr. S. Krishnamoorthy, ACGSC) 

OR:1)ER .-, . 

CHTTUR SANKARAN NAIR(J) VICE CHAIRMAN. 

Applicant is aggrieved byan or&r of suension. 

It is said that he was placed u-nder suspension earlier, 

and that the suspension, was revoked. Thereafter he 

was again placed under suspension, w.ch according to 

learned counsel for applicant amounts to uierited 

harassment. Counsel submits further that in place of 

suspension applicant could be transferred to some other 

station during pendoncy of disciplinazy pceedings. 
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We give gi opportunity to applicant to file an appeal 

against the order of 4,uspension, if he so desizes. 

If an €peal is filed within ten days from today, 

the appellate authority shall pass a reasoned order 

thereon, within one month of the date of receipt of 

the aeal. 

2. 	With the sbove direct'ions,pliCatiOfl is 

disposed of. No costs. 

Dated 8th Mardi, 1994. 

Ww 	 I k v. 	w.V c V t1 

P. V.VENT1RISHNN 	CHETTUR SANKARAN NAIR(J). 
ADM 3N I$i? RAT IVE MEMBER 	VICE CH AIRM?4N 
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